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to Questions 120

STATEMENT

1. Bengal-Bihar Area and Outlying Coalfields, exccpt Talcher and the Singareni Group of

Collieries
Bengal-Bihar Area Outlying Coalfields
(Rs./tonne) Rs./tonne)
Scl. A Grade 39.09 "
Sel. B Grade 37.62
Sel. Grade — Existing 38.35 (increase of Rs. 0.16;
prices X
Grade 1 34.26 34.26 (decrease of Rs, 0.70)
Grade II 29.55 29.55 (dacrease of Rs. 3.32)
11, Singareni Coalficlds
Ungrated 40.72 | Lxisting price)
I11. Talcher Colliery
Sel. Grade 42,52 (Increasc of Rs, $.33)
Grade 1 38.92 (Incrcase of Rs. 3.96)

TSuPREME COURT JUDGES

769. SHRIK.L.N. PRASAD: Will the
Minister of LAW AND JUSTICE/fqfy site

squg |t be pleased to state :

(2) whether it is a fact that Union Govern-
ment propose Lo increasc the number of the
Judges of Supreme Court ; and

(b) if so, when the final decision is likely to
be taken in the matter ?

THE MINISTER OF LAW AND JUSTICE/
fafer sfiT 7wt (SHRI H.R. GOKHALF; :

(a) and (b) It has been decided to increase
the strength of the Supreme Court to 14 Judges
(including the Chief Justice) which is the maxi-
mum permissible nuember under Article 124 (1)
of the_Constitution.

tJupicrary IN DELHI

977. SHRI K. P, SURRAMANIA MENON:
Will the Minister of LAW AND JUSTICF /fgfy

3T =a1g H¥ be pleased to state what steps are

being taken by Government to have a clear and
uncorrupted judiciary in Delhi and to stream-
line the administration of Justice in Delhi ?

THE MINISTER OF LAW AND JUSTICE/
fafiy sitt sava st (SHRIH.R. GOKHALE;:

Government are aware of the problem and
conditions prevailing in the subordinate Courts
in Delhi. The Delhi High Court has constitu-
ted a Vigilance Cell consisting of two Senior
Judges who are taking proper steps in the
matter. It will not, however, be in the public
interest to disclose the nature of the measures
taken or contemplated in this behalf.

tTransferred from the 5th Auguse, 1971

tTransferred from the 12th August, 1971



